35 Written Answers

Design Instinate. The composition of the team is
as lollows :—

(1) Chairman and Managing — 1.eader
Director Central Mine
Planning and  Design
Institute.

(@) Director (Research  and
Development & Techno-
logy). Central Mine Plan-
ning & Design Institute.

(1) General Manager. Central
Coalfields Lid.

(4) General Manager (Coal
Technology). Centril Mine
Planning & Design Insti-
lule.

(5) Addl. Chief Mining Fngi-
neer, South Eastern Coal-
fields Limuted.

(6) Addl. Chief Mining Fngi-
neer, North Eastern Copal-
fields Limited.

(7) Supenntendent Geologist,
Central Mine Planning
and Design Institute.

A separate two-member team compnsing of
CMD, Singareni Collieries Company Limited
alangwith Director(T) of that company has also
gone 1o China [or exploring the suitability of
Chinese mining equipment for the under-
ground mines in Singareni areas. No pro-
gramme has been finalised yet for visit of the
Chinese team which is expected 1o visit India
afler return of the Indian teams.

From the discussions held with the Chinese,

side there are prima facie indications that
Chinese longwall equipment might be cheaper
by 40% as compared 1o those from Furopean
sources.
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' Non-Recovery of Worker’s dues from Sick Indus-

trial Units

*276. SHRIMATI MIRA DAS:
SHRI SOM PAL:

Will the Minister of LABOUR be pleased
lo slale;

(M) whether it is 4 et that ot is almost
impassiblé for sick and non-perfonming units
in mndustrial sector (o shut down oflficially, il so.
the reasons therelor:

(b) whether Governmenl are aware ol the
fact that due to the abuve situation. the dues of
workers like gratily. povilepe leave and provi-
dent [unds remain locked up and sick units go
into liquidation and then the revival process is
lengihened beyond the limit of tolerance ol
unemployed workers; and

(c) whether Govermment have ‘undenaken
any steps 1o retrieve the situalion by way ol
legislative amendment in the labour laws or
through administrative measures, il so, the
details thereof?

THE MINISTER OF S5TATE oOFr THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) to (c) Provisions for closing
down an industnal establishment are laid down
in the Industrial Digputes Act, 1947, As per the
Acl an employer who intends to close down an
industrial establishment shall serve a natice on
the appropriate Government. The obligation o
serve nolice does nol eXist for establishments
employing less than 50 workmen as well as
establishments set vp for construction of



